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MINISTRY OF RAILWAYS

NOTIFICATION

Jaipur, the 12th May, 2026

[North Western Railway (Construction Organization)]

S.0. 2395(E).—Whereas by the notification of the Government of India, in the Ministry of Railways (Railway
Board), number S.O. 688 E dated 10 February 2026 published in Gazette of India, Extraordinary, Part II, Section-3, Sub
section (ii) (hereinafter referred to as the said notification), under sub section (i) of section 20A of the Railway Act,
1989 (24 of 1989) and Railway (Amendment) Act, 2008 (11 of 2008) (hereinafter referred to as the said Act), the Central
Government declared its intention to acquire the land specified in the Special Railway Project, namely, Doubling
between Lalgarh and Bikaner East (11.085 km) of Bikaner Division of North Western Railway in District Bikaner the

state of Rajasthan.

And, whereas, the substance of the said notification was published in daily newspapers namely “Rajasthan
Patrika” and “Danik Bhaskar” dated 20 February, 2026 under sub-section (4) of section 20A of the said act;
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And, whereas, objections received within the stipulated time period were resolved by the Competent Authority
and accordingly.

And, whereas, in pursuance of sub-section (1) of section 20E of the said Act, the Competent Authority has
submitted its report to the Central Government.

Now therefore, upon receipt of the said report of the Competent Authority, and in exercise of the powers
conferred by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the lands
specified in the schedule annexed hereto shall be acquired for the aforesaid purpose;

And, further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the Schedule annexed here
to shall vest absolutely in the Central Government free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, for the special Railway Project, namely,
Doubling between Lalgarh and Bikaner East (11.085 km) (For BikanerSub Division) in the state of Rajasthan.

District: - Bikaner

Name of Total Names of
Name of | Survey/ Area to be
SL the Nature of Area . Land owners /
AP the Khasra | Type of Land acquired .
No. | Division/T Village No land (In (In Hect.) interested
ehsil g ) Hect.) ) Person
1 Bikaner Bikaner | 672/445 | Nagar Nigam Gai. Mu. 90.00 0.217 Nagar Nigam
Bikaner Abadi Bikaner
2 415 Nagar Nigam Gai. Mu. 15.19 0.059 Nagar Nigam
Bikaner Abadi Bikaner
3 416 Nagar Nigam Gai. Mu. 0.35 0.099 Nagar Nigam
Bikaner Abadi Bikaner
4 417 Nagar Nigam Gai. 1.6 0.022 Nagar Nigam
Bikaner Mu.Sadak Bikaner
5 608/393 | Nagar Vikas Gai. Mu. 4.68 0.088 Nagar Vikas
Nyas Bikaner Banjar Nyas Bikaner
(UIT) (UIT)
Total Area to be Acquired = 0.485
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